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by fires in certain paris of the Stete, parti-
culatly in constal arcas. The Stats Govern.
ment were informed that nnder the existing
policy, fires and riots are mot regarded as
natural calamities and, therefore, any ex-
penditures necessitated by fire incidents
and riots would have to be borne by the
State Govornment themselves.

Procedure being followed for re-deployment
of surplus staff in central Surplus Staff Celt

4159. SHR1 ONKAR LAL BERWA :
Will the PRIME MINISTFR be pleased to
state ¢

(a) the procedure for deploying the
surplus staff being followed in Central
Surplus Staff Cell since Ist June, 1972
onward when the surplus staff form
the office of the Chief Settlement Commi-
ssioner joined the Central Surplus Staff
Cell (Department of Peisonnel);

(b) the procedure/convention followed
in the past i.c. before 1st June, 1972; and

(c) whether there is any departure from
the past procedure/convention and if so,
the rewsons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONN-
EL (SHRI RAM NIWAS MIRDHA) : (a).
and (b). The procedure for re-deployment of
surplus staff through the Central (Surplus
Staff) Cell since 1.6.72 covering not only
the surplus staff of the office of the Chief
Settlement Commissioner but of other
offices also is not in any way different from
the procedure followed before that date.
The surplus stafl’ are taken on the rolls of
the Central (Surplus Staff) Cefl in the order
in which they are surrendered and they are
also redeployed against vacancies reported
1o the Cell at the relevant pont of time in
the same order in which the vacancies
have been reported. Efforts are made to
tedeploy the surplus staff in equivalent
grade; but in cases where matching posts
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are not avaiiable, the surplus staff aee re-
deployed in posts, with lower pay seals
but they are allowed carry their own scale
of pay as personal to them in order to avoid
financial hardship.

{c) Does not arise.

Asvest of Pak citizens during Yedo-Pak
war who came to India on vail Passports

4160. SHRI ONKAR LAL BERWA :
SHRI HUMKUM CHAND
KACHWAI :

Viil the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Pak citizens arrested
during the India-Pakistan war, 1971 who
came to India on the Valid Passports; and

(b) the action taken by Government
agamnst them and the action proposed to
be taken by Government in futurc in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (2)and (b). The informa~
tion is being collected and will be laid on
the Table of the House.
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